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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, WESTERN
ZONE BENCH AT, PUNE

Execution Application No 03/2023
Earlier O.A. No 11/2023

In
Original Application No. 01/2020 (WZ)

1. Razzak Rajmohammad Baig & Ors. Applicants
VIS
1. The District Collector Ahmednagar & Ors. Respondents

Objections _on_behalf of Respondent No. 12 i.e. Mr. Balasaheb

Janardhan Murdare on the Reply filed by the Respondent No. 7 and 8

in respect of the Environmental Compensation:-

I, Mr. Balasaheb Janardhan Murdare, Age- Adult, Occupation -
Government Civil Contractor , Residing at-, R/o - Bhagur , Tal- Shevgaon,
Dist- Ahmednagar having office at- B.J Murdare Civil Contractor, Behind
Market Yard, Shevgaon, i.e. Respondent No.12 is filing this Objection on
behalf of Respondent No. 12 on the Reply filed by the Respondent No. 7 and
8 only with the limited purpose of bringing on record the true and correct
facts of the subject matter. I shall not be deemed to admit anything save and

except whatever specifically stated hereunder;-

A. PARA WISE REPLY TO THE AFFIDAVIT IN REPLY OF
RESPONDENT NO. 7 AND 8:-

1. I say and submit that pursuant to the Order dated 13/07/2023 passed by
this Hon'ble Tribunal, the Respondent No. 7 and 8 i.e. MPCB had given
an opportunity of hearing on 24/07/2023 to the Respondent No. 12.
Further T say and submit that the Respondent No. 12 had attended the-——_

hearing on 24/07/2023 and had submitted his written submissios

1 2 f ;“\)
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2. I say and submit that the Respondent No. 7 and 8 has erroneously
without considering the written submissions filed by the Respondent No.
12 have upheld the assessment of the Environmental Compensation to
the tune of Rs. 29,62,500/- (Rupees Twenty Nine Lakh Sixty Two
Thousand Five Hundred Only) and in furtherance of the same has filed
the Affidavit on 28/07/2023 in the aforesaid matter,

3. I say and submit that the averments made in Para 1, 2 and 3 of the
Affidavit of Respondent No. 7 and 8 are matter of record and hence, I do

not wish to comment on same.

4. 1 say and submit that the averments made in Para 1, 2 and 3 of the
Affidavit of Respondent No. 7 and 8 are denied and strongly objected by
the Respondent No. 12. Further I say and submit that the Respondent No.
7 and 8 have failed to consider that the though the hot Mix Plant was
established in the December 2016, it was only operative after obtaining
the consent to operate dated 21/03/2018 and meanwhile the Respondent

No. 12 had rented a hot mix plant to complete his work orders.

5. I'say and submit that it is pertinent to note that the Respondent No. 12
had applied to consent to establish on 04/01/2017. Further on 22/02/2017
the office of the MPCB visited the said hot mix plant wherein the plant
was not found in operation and thereafter the MPCB had issued a
scrutiny letter dated 02/03/2017 which was received by the Respondent
No.12 on 08/03/2017. Further, the Respondent No. 12 had replied to the
said scrutiny letter on 14/03/2017 wherein it was stated that the
commercial production activity in respect to the plant was not initiated
and various photographs showing the compliance were attached with the

said reply by the Respondent No.12. However, without considering the

said reply dated 14/03/2017 and without re- visiting the said hot mix
lant, the MPCB had rejected the consent to establish on 03/07/2017.
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Hereto marked and annexed as "Annexure -A" are the copies of the
Application dated 04/01/2017, Visit Report dated 22/02/2017, Scrutiny
Letter dated 02/03/2017, Reply to Scrutiny Letter dated 14/03/2017 and
Rejection Letter dated 03/07/2017.

. Further I say and submit that thereafter the Respondent No. 12 then
applied for the consent to operate on 03/03/2017. Further it is alleged by
the MPCB that the said office had issued a scrutiny letter dated
22/06/2017 to the Respondent No. 12 however, the Respondent No. 12
has not received any such letter through speed post or email, till date.
Further the MPCB had visited the said hot mix plant on 24/08/2017
wherein it was noticed that the Respondent No. 12 had complied with all
the necessities as directed by the MPCB. Thereafter, it was utter shock
and surprise to the Respondent No. 12 that even though after complying
with all the necessities, the MPCB directly rejected the said consent to
operate application on 25/01/2018. Hereto marked and annexed as

"Annexure -B" is the copy of the Application dated 03/03/2017, Visit

Report dated 24/08/2017, and Rejection Letter dated 25/01/2018.

. Further 1 say and submit that as per Section 25 (7) of the Water
Prevention Act, 1974 it is specifically stated that:-

"The consent referred o in sub-section (1) shall, unless given or
refused earlier, be deemed 10 have been given unconditionally on the
expiry of a period of four months of the making of an application in this
behalf complete in all respects to the State Board".

It is pertinent tot note that while hearing the Respondent No. 12, the
MPCB has completely failed to consider the said fact. In the present
matter, the consent to establish as well as consent to operate were
rejected after a period of 7 months and one year respectively. However,

the Respondent No. 12 with bonafide intention has only started operating

the said hot mix plant for commercial purpose only after obtaining the

e g |

L~
consent to operate on 21/03/2018. Further for better unders% :
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details of the consent of establish and consent to operate are bifurcated as

follows:-

Details of consent to establish Dates

Application made for consent to establish 04/01/2017
Visit report by Field Officer 22/02/2017
Scrutiny Letter from MPCB 02/03/2017
Reply filed by R12 to the scrutiny letter 14/03/2017
Rejection of Consent Application 03/07/2017
Details of 1st consent to Operate Dates

Application made for 1st consent to operate 03/03/2017
Scrutiny Letter from MPCB 22/06/2017
Visit report by Field Officer 24/08/2017
Rejection of Consent Application 25/01/2018
Details of 2nd consent to Operate Dates

Application made for 2nd consent to operate 05/03/2018
Grant of consent 21/03/2018

8. I say and submit that the Respondent No. 12 strongly objects the
environmental compensation assessed as due to procedural lapses on the
part MPCB, the Respondent No.12 has to suffer through such huge
compensation amount. Further, as per law if the consent is neither
granted or rejected in a period of 4 months from the date of application
then such consent is deemed to be granted unconditionally. However,
even after having the knowledge of the same, the Respondent No. 12 had
not initiated the commercial production activity of the said hot mix plant
until the consent to operate dated 21/03/2018 was obtained from the

MPCB. Hereto marked and annexed as "Annexure -C" is the copy of
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9. I say and submit that the Respondent No. 12 had purchased the said hot

mix plant on 17/10/2016 from Gujarat and purchased the diesel generator

for the said hot mix plant on 15/03/2018. Further on 04/01/2017 and

03/03/2017, the Respondent No. 12 had applied for the consent to
establish and operate from the MPCB however, the same was rejected as
the plant was still in process of completion. Thereafter, as the Applicant
made various complaints during the period of December 2016 and 2017,
the MPCB visited the said plant and informed the Respondent No. 12
about the guidelines of installing a hot mix plant. Further as per the
guidelines, the respondent No. 12 complied with all the guidelines
prescribed by the MPCB and only then applied for the consent to operate
which was then granted to the Respondent No.12. The said consent to
operate has been renewed time to time and the same is valid till 2026. It
is pertinent to note that while the installation of the hot mix plant was in
process, the Respondent No. 12 had to take few trial runs of the said
plant. In the mean time, taking advantage of the trial runs the Applicant
has made all the complaints before various authorities by misleading the
authorities that the Respondent No. 12 is running the said plant without
obtaining the permissions and consents. Further, as the Respondent No.
12 had not obtained for the consent to operate, the Respondent No. 12 in
the year 2016 and 2017 had executed various rent agreements to
complete his work orders. Further, after obtaining the consent to operate,
the Respondent No.12 had started producing hot mix at his own plant. It
is pertinent to note that the said plant was purchased along with the
pollution control unit. It is evident from the consent to operate that the
MPCB has granted the said consent after examining that the Respondent
No. 12 had complied with all the guidelines prescribed by the MPCB.
Further, it is pertinent to note that, the land of the Applicant is a jirayat
land which is a seasonal cultivation land. The said land can be cultivated
only in the months from June to December. Further the said hot mix plant

is only operative from the months January to May that too only for 3-
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hours a day and 35-40 days of such months. It is pertinent to note that as
it is a hot mix plant the same is not allowed to be operated in the rainy
season. Hence, it is evident that the applicant only with sole intention of
causing unnecessary inconvenience and mental agony to the Respondent
No. 12 has filed the present Applicant. The Respondent No. 12 has
obtained permission/ consents from all the concerned authorities before
starting the said plant. Further, the Respondent No.12 has also obtained
NOC from the residents of villages around the said hot mix plant and

school that is situated at about 500 meters from the said plant.

.I'say and submit that the machinery in respect of the hot mix plant was

purchased by the Respondent No. 12 on 17/10/2016. Thereafter the
Respondent No. 12 had applied to MPCB for obtaining consent to
establish as well as consent to operate however due to procedural lapses
the said consents were not issued by the MPCB within the stipulated time
prescribed by the law. Thus, due to such procedural lapses there was loss
of business on part of Respondent No. 12 as the machinery in respect to

the hot mix plant was in non-operative state.

I say and submit that it is pertinent to note that the Applicant was very
well aware of the installation of hot mix plant since December 2016 due
to which time and" again the Applicant has been making various

complaints before various atlthorifiésﬁ\_Hence, it is evident that the

- Applicant has delayed in coming before this Hon'ble Tribunal as the

concerned authofities were not taking action against the Respondent No.
12 Thus,v'With the sole intention of causing harassment and mental agony
to the Respondent No. 12, the Applicant has filed the present
Application.

12. Therefore, in the facts and circumstances above mentioned I say and

submit that the said Application deserves to be dismissed with cost.
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13.1 crave leave to file additional affidavit in future if found necessary.

Whatever stated hereinabove is true and correet to the best of my knowledge

and belief.

Solemnly aftirmed by me at Pune on this 02nd Day of August, 2023.

1dentificd by me, Deponent
- 5~
(A : s
Ms. Siddhi S. Mirghe
Advocates for Respondent No. 12 Before me
BEFORE ME

SERIAL NUMBER_.Z2.

NOIED AND REGISTEREIDAT [ 2 AUG 2043
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_MAHARASHTRA ~ Maharashtra Pollution Control Board

BRI, UgNU ezt FHzos

Application for Consent/ Authorisation

Sir,
|/We hereby apply for*

1. Consent to Establish/Operate/Renewal of consent under section 25 and 26 of the Water (Prevention & Control of Pollution) Act, 1974 as
amended.

2. Consent to Establish/Operate/Renewal of consent under Section 21 of the Air (Prevention and Control of Pollution) Act, 1981, as
amended.

3. Authorization/renewal of authorization under Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016 in
connection with my/our/existing/proposed/altered/ additional manufacturing/processing activity from the premises as per the details given
below.

‘ -

Consent Information

UAN No: Application submitted on:
MPCB-CONSENT-0000018801 04-01-2017

Industry Information

Consent To: IIN No.: Submit to:
Establish (New) SRO - Ahmednagar
Type of institution: Industry Type: Category: Scale:
Industry 037 Hot mix plants Red S.S
Location of
industry/activity/etc:
Q Reqd.
No
Whether construction-buildup area is more than 20,000 No

sq.mtr.(Existing Expansion Unit)

General Information

1. Name, designation, office address with Telephone/Fax numbers, e-mail of the Applicant Occupier/Industry/Institution / Lacal Body.

Name Address

B.J.Murdare ) Gut No. 40, Varur (K), Tal. Shevgaon, Dist. Ahmednagar
Designation Taluka

Owner Shevgaon

Area District

Gut No. 40, Varur (K), Tal. Shevgaon, Dist. Ahmednagar Ahmednagar

Telephone Fax

9921740998 NA

Email Pan Number
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murdarebj.9798@rediffmail.com

AFIPM5522)

2. (a) Name and location of the industrial unit/premises for which the application is made (Give revenue Survey Number/Plot number

name of Taluka and District, also telephone and fax number)

Industry name
B ) Murdare

Location of Unit
Varur (K)

Taluka
Shevgaon

Survey humber/Plot Number
Gut No. 40

District
Ahmednagar

(b) Details of the planning permission obtained from the local body/Town and Country Planning authority/Metropolitan Development

authority/ designated Authority.

Planning permission
District Industry Center, Ahmednagar

Planning Authority
District Industry Center, Ahmednagar

Name of the local body under whose jurisdiction the unit is located and Name of the licence issuing authority

Name of Local Body
Grampanchayat, Varur

Name of the licence issuing authority
Grampanchayat, Varur .

3. Names,addresses with Telephone and Fax Number of Managing Director / Managing Partner and officer responsible for matters

connected with pollution control and/or Hazardous waste disposal,

Name of Managing Director
Mr. B.J. Murdare

Fax number

4. (a.) Are you registered Industrial unit ?

Registration number
MH01B0003651

Telephone number
9921740998

Officer responsible for day to day business
Mr. B.). Murdare

Yes

Date of registration
Apr 25, 2016

5. Gross capital investment of the unit without depreciation till the date of application (Cost of building, land, plant and machinery). (To
be supported by an affidavit/undertaking on Rs.20/- stamp paper, annual report or certificate from a Chartered Accountant for proposed

unit(s), give estimated figure)

* Verified
Undertaking

Gross capital (in Lakh)
50.00

* Terms * Consent Fee .
1 1500.00

6. If the site is located near sea-shore/river bank/other water bodies/Highway, Indicate the crow fly distance and the name of the water

body, if any.

Distance From Distance(Km)
SH/NH 4,00

River 25.00

Human Habitation 7.00

Religious Place 0.00

Historical Place 0.00
Creek/Sea 0.00

6b. Enter Latitude and Longitude details of site

Latitude
19.30

* Name

Godavri

-NA--
--NA--
~-NA--

Longitude
75,23
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7. Does the location satisfy the Requirements Under relevant Central/State Govt. Notiﬁcation such as Coastal Regulation Zone.
Notification on Ecologically Fragile Area, Industrial Location policy, etc. If so, give details.

Location Approved Industry Sensitive Area If Yes, Name Of Area  Industry Location with
Area Reference to CRZ
Varur, Tal. Shevgaon, No No NA
Dist. Ahmednagar
8. If the site is situated in notified industrial estate,
Details
(a) Whether effluent collection, No
treatment and disposal system has
been provided by the authority.
(b) Will the applicant utilize the No
system, if provided.
(c) If not provided, details of proposed NA
arrangement.
9.

.) Total plot area (in squear meter) (b) Built up area and (in squear meter) (c) Area available for the use of
treated sewage/ trade effluent for
gardening/irrigation. (in squear meter)

30350 1200 1000
10. Month and year of commissioning of the Unit.
1900-01-01
11. Number of workers and office staff
Workers staff Hrs. of shift Weekly off
6 2 8 Sunday
12.
(a) Do you have a residential o
lony Within the premises
‘respect of Which the
present application is Made
2
(b) If yes, please state population staying
Number of person staying Water consumption Sewage generation Whether is STP provided?

No

(c) Indicate its location and distance with reference to plant site.
Number of person staying Water consumption

13. List of products and by-products Manufactured in tonnes/month, Kl/month or numbers/month with their types i.e.Dyes, drugs etc.
(Give figures corresponding to maximum installed production capacity

Products Name and Quantity

Product uom Product Existing Consented Proposed Total Remarks
Name Name Revision
OTHERS MT/M Bituminous 0 0 920 920

Product

Products Name and Quantity

Product Name uom Quantity Remarks
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NA ~NA-- 0

14. List of raw materials and process chemicals with annual consumption corresponding to above stated production figures, in
tonnes/month or klfmonth or numbers/month.

Name of Raw Material UOM Quantity Hazardous Hazardous Remarks
Waste Chemicals

Stone Agreegate MT/M 900 No No NA

Tar MT/M 20 No No NA

15. Description of process of manufacture for each of the products showing input, output, quality and quantity of solid, liquid and
gaseous wastes, if any from each unit process.

Manufacturing process is attached

Part B : Waste Water aspects

16. Water consumption for different uses (m3/day)

Purpose Consumption Effluent Treatment Remarks Disposal Remarks
Generation

Domestic Pourpose 0.5 0.2 Septic Tank & --NA--

Soak Pit

Water gets Polluted 1.0 0 --NA-- Recycle

& Pollutants are

Biodegradable

Water gets 0 0 --NA-- --NA--

Polluted,Pollutants

are not

Biodegradable &

Toxic

Industrial 0 0 --NA-- --NA-—-

Cooling,spraying in
mine pits or boiler
feed

Others 0

17. Source of water supply, Name of authority granting permission if applicable and quantity permitted.

Source of water supply Name of authority granting permission Qauntity permitted
Own NA 0

18, Quantity of waste water (effluent) generated (m3/day)

Domastic Boiler Blowdown Industrial Cooling water blowdown
0.2 0 0 0
Process DM Plants/Softening Washing Tail race discharge from
0 0 0 0

*19. Water budget calculations accounting for difference between water consumption and effluent generated.

As ahove

20. Present treatment of sewage/canteen effluent (Give sizes/capacities of treatment units),

Capacity of STP (m3/day)
0
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Treatment unit Size (mxm) Retentlon time (hr)
NA 0 0

21. Present treatment of trade effluent (Give sizes/capacities of treatment units) (A schematic diagram of the treatment scheme with
inlet/outlet characteristics of each unit operation/process is to be provided. Include details of residue Management system (ETP sludges)

Capacity of ETP (m3/day)

0

Treatment unit Size (mxm) Retention time (hr)

NA 0 0

22.

(i) Are sewage and trade effluents mixed together? No
If yes, state at which stage-Whether before, intermittently or after treatment. NA

23. Capacity of treated effluent sump, Guard Pond if any.
pacity of treated effluent sump (m3) NA

ffluent sump/Guard pond details No NA
If yes, state at which stage-Whether No NA
before, intermittently or after
treatment.

24, Mode of disposal of treated effluent With respective quantity, m3/day

(i) into stream/river (name of (ii) into creek/estuary (name

river) of Creek/estuary)

(iii) into sea 0 (iv) into drain/sewer (owner
of sewer)

(v) On land for irrigation on (vi) Connected to CETP 0

owned land/ase land. Specify
cropped area.
(vii) Quantity of treated 0
effluent reused/ recycled,
m3/day Provide a location
map of disposal
arrangement indicating the
tler(s) for sampling.
eated effluent reused /
recycled (m3/day)

25. (2) Quality of untreated/treated effluents (Specify pH and concentration of SS, BOD,COD and specific pollutants relevant to the
industry. TDS to be reported for disposal on land or into stream/river.

Untreated Effluent

PH NA

55 (mg/l) NA

BOD (mg/l) NA

COD (mg/l) NA

TDS (mg/l) NA

Specific pollutant if Name Value
any

L NA NA

Treated Effluent

pH NA
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Ss (mg/l) NA
BOD (mg/l) NA
COoD (mg/l) NA
TDS (mg/l) NA
Specific pollutant if Name Value
any
1 NA NA

{b) Enclose a copy of the latest report of analysis from the laboratory approved by State Board/ Committee/Central Board/Central
Government in the Ministry of Environment expected characteristics of the untreated/treated effluent

NA

26. Fuel consumption

Fuel Type uoM Fuel Consumption TPD/LKD  Calorific value
LDO Ltr/Hr 20 10600

Ash content Sulphur content Quantity Other (specify)
0.02 1.8 1

27. (a) Details of stack (process & fuel stacks: D. G. )

(a) Stack number(s) (b) Stack attached to (c) Capacity (d) Fuel Type
1 Scrubber NA ' LDO
(e) Fuel quantiy (Kg/hr.) (f) Material of construction (g) Shape (h) Height, m (above ground
(round/rectangular) level)
20 MS Round 11
(i) Diameter/Size, in meters (j) Gas quantity, Nm3/hr. (k) Gas temperature °C (1) Exit gas velocity, m/sec.
0.1 0 0 0
(m) Control equipment (n) Nature of pollutants (o) Emissions control system (p) In case of D.G. Set power
preceding the stack likely to present in stack provided generation capacity in KVA
gases such as CiI2, Nox, Sox
TPM etc.
NA SPM, SO2 Water sprinkling arrangement, NA

metallic roads, regular cleaning
and wetting of ground,
plantation

27. (B) Whether any release of odoriferous compounds such as Mercaptans, Phorate etc. Are coming out from any storages or process
house.

NA

28. Do you have adequate facility for collection of samples of emissions in the form of port holes, platform, ladder\etc. As per Central

Board Publication “Emission regulations Part-1ll” ( December, 1985 )

Poart hole Yes Details As per standards

Platform  Yes Details As per standards

Ladder Yes Details As per standards

29. Quality of treated flue gas emissions and process emissions. Quantity of treated flue gas emissions

and process emissions,

f’r. Stack attached to Parameter Concentration mg/Nm3 flow (Nm3/hr)
(]

1 scrubber NA 0 0
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f criteria pollutants and industry/process-specific pollutants stack-wise. Enclose

rt of analysis from the laboratory approved by State Board/Central Board/

(Specify concentration o
ent & Forests. For proposed unit furnish expected

a copy of the latest repo '
Central Government in the Ministry of Environm

characteristics of the emissions..

NA
e

Part - D: Hazardous Waste aspect

30. Information about Hazardous Waste Management as defined in Hazardous Waste (Management & Handling ) Rules, 1989 as
amended in Jan.,2000. Type/Category of Waste as per

Waste (Annually) Schedule |

Cat No Type Qty uom

NA g .

Max Method of collection Method of reception Method of storage
NA NA NA

Method of transport Method of treatment Method of disposal

NA NA NA

Waste (Annually) Schedule Ii
31. Details about use of hazardous waste

Quantity used/month Party from whom purchased Party to whom sold

Name of hazardous
waste/Spent chemical

NA 0 NA NA

32.
a. Details about technical capability and equipments available with the applicant to handle the Hazardous Waste

NA

b. Characteristics of hazardous waste(s) Specify concentration of relevant pollutants. Enclose a copy of the latest report
of analysis from the laboratory approved by State Board/Central Board/Central Govt. in the ministry of Environment &

Forests. For proposed units furnish expected characteristics
NA

Copy of format of manifest/record Keeping practiced by the applicant.
NA

34.

Details of self-monitoring (source and environment system)
NA

35.

Are you using any imported hazardous waste. If yes, give details.
NA

36.

Copy of actual user Registration/certificate obtained fro
m State Pollu
Forests, Government of India, for use of hazardous waste, S eyl A R EESUER

NA
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37.

Present treatment of hazardous waste, if any (give type and capacity of treatment units)
NA

38. Quantity of hazardous waste disposal
(i) Within factory
0

(i) Outside the factory (specify location and enclose copies of agreement.)
0

(iii) Through sale (enclosed documentary proof and copies of agreement.)
0

(iv) Outside state/Union Territory, if yes particulars of (1 & 3 ) above.
0

(v) Other (Specify)
0

Part - E: Additional information

30.

a. Do you have any proposals to upgrade the present system for treatment and disposal of effluent/emissions and/or

hazardous waste.
NA

b. If yes, give the details with time- schedule for the implementation and approximate expenditure to be incurred on it.

NA

40.

Capital and recurring (O & M) expenditure on various aspect of environment protection such as effluent, emission,
hazardous waste, solid waste, tree- plantation, monitoring, data acquisition etc. (give figures Separately for items

implemented/to be implemented).
Proposed unit

41.

To which of the pollution control equipment, separate meters for recording consumption of electric en

NA

42,
Which of the pollution control items are connected t

event of normal power failure
NA

43. Nature, quantity and method of disposal of non- h

(Give details of area/capacity available in applicant’s land)
Type Quantity uom Treatment Disposal
NA 0 --NA-- NA NA

44. Hazardous Chemicals - Give details of Chemicals and quantities handled and Stored,

azardous solid waste generated separately from the process of manufacture and w

ergy are installed ?

o D.G. Set (captive power source) to ensure their running in the

aste treatment,

Other Details

(i) Is the unit a Majot Accident Hazard unit as per Mfg,Storage Import Hazardous Chemicals Rules ?
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(ii) Is the unit an isolated storage as defined under the MSIHC Rules ?

NA

(iii) Indicate status of compliance of Rules 5,7,10,11,12,13 and 18 of the MSIHC Rules.
NA

(iv) Has approval of site been obtained from the concerned authority?

NA

(v) Has the unit prepared an off-site Emergency Plan? Is it updated ?

NA

(vi) Has information on imports of Chemicals been provided to the concerned authority?
NA

(vii) Does the unit possess a policy under the PLI Act?

NA

45. Brief details of tree plantation/green belt development within applicant’s premises ( in hectors )

Open Space Availability Plantation Done On Number of Trees Planted
‘00 Square meter 350 Square meter(35 %) 20

46,

Information of schemes for waste Minimization, resource recovery and recycling - implemented and to be implemented,
separately.

NA

47.

(a) The applicant shall indicate whether Industry comes under Public Hearing, if so, the relevant documents such as EIA,
EMP, Risk Analysis etc. shall be submitted, if so, the relevant documents enclosed shall be indicated accordingly.

NA

(b) Any other additional information that the applicants desires to give

NA

(c) Whether Environmental Statement submitted ? If submitted, give date of submission.
NA

48.
I/We further declare that the information furnished above is correct to the best of my/our knowledge.

49.

I/We hereby submit that in case of any change from what is stated in this application in respect of raw materials,

products, process of manufacture and
treatment and/or disposal of effluent, emission, hazardous wastes etc. In quality and quantity; a fresh application for

Consent/Authorization shall be made and
until the grant of fresh Consent/Authorization no change shall be made.

S0,
I/We undertake to furnish any other information within one month of its being called by the Board

Yours faithfully

Signature :
Name : Mr. B) Murdare
Designation : Owner
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Additional Information

Air Pollution

Sr No. Air Pollution Source Pollutants APCS Provided

Remark
1 scrubber TPM As per standards NA
Separate EM Provided No Other Emission Sources NA
Measures Proposed As per standards Foul Smell Coming out No
Air Sampling Facility Details Ag per standards
D.G. Set Details
Description Capacity(KVA) Remarks
NA 0 NA
Hazardous Waste Generation
Hazardous Waste Quantity uoM Treatment Disposal Other Details
CHWTSDF Details
Member of CHWTSDF CHWTSDF Name Remarks
Cess Details
Cess Applicable Cess Paid If Yes, UpTo
No No Jan 11900 12:00:00:000AM
Legal Actions
Legal Legal Record Of Company Legal Action Details Remarks
Action
Taken

No
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Thank you. Your payment has been successfully received with following detalls,

Transaction Receipt
Transaction Status: Success

Transaction Reference no: HBOM5028379395

Transaction no: TXN1701000919
Transaction On: 06-01-2017 18:26:37
Payment For: MPCB-CONSENT-0000018801
Email: murdarebj.9798@rediffmail.com
Mobile no: 9921740998

.mount.' 1500.00 INR.
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MAHARASHTRA POLLUTION CONTROL BOARD

Grams: PREPOLL MANARASHIAA Regional Office- Nashik,
Tel. No.(0253) 2362820 —— . Udyog Bhavan, 1 floor Fax
No.(0253) 2385150 m "'.‘." Trimbak Road, MIDC Comp.
e-malronashik@mpcb.gov.in - 7= Near ITl., Satpur, NASHIK-422007.
RO-NASHIK/CONSENT/} 3030000 9 Date.o3 /o #{2.017
To,
M/S.B | MURDARE

GUT NO. 40, VARUR (K),
TAL. SHEVGAON, DIST. AHMEDNAGAR

Sub.:- Rejection of application for grant of Consent under Section 27 of
the Water (Prevention & Control of Pollution ) Act,1974 and Section 21 of the
Air ( Prevention & Control of Pollution ) Act,1981,

Ref.:- Your online application No. ~ 0000018801

This refers to your online application for grant of Consent. Upon scrutiny of the said
application, SRO, MPCB Ahmednagar has reported that you have started production activity
without obtaining consent from the Board.

In view of above, your said application for grant of Consent is hereby rejected under
Section 27 of the Water (Prevention & Control of Pollution) Act, 1974 and Section 21 of the Air
(Prevention & Control of Pollution) Act, 1981.

If you are aggrieved by this rejection order, you may prefer an appeal before competent
authority as per provision made in Water (P&CP) Act, 1974 and Air (P&CP) Act, 1981 within
period of 30 days from date of receipt of this order.

(K. U, Patil)
Regional'O{ficer, Nashik

Copy to Sub-Regional Officer, MPCB, Ahmednagar:~
He is directed 10 serve a copy of rejection order to the industry and take acknowledgment of the

same. He is also directed to submit the compliance of rejection order and proposal for issuance of
Closure Directions after over of appeal period.
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Maharashtra Po#dfion Control Board

Sub Regional Office,Ahmednagar

et~ Savitribail'ule Vyaparisankul, 1*floor,
oA e Hall No. 2 & 3. Near
Ph.No. 0241-2470852 BMGE T. V. Centre, Savedi, Ahmednagar-
«.az» 414003
No.: MPCB/SRO/ANR/ 7 o | T Date: 2o /4 /2003

1 0,
_ M/s B.J.Murdare,
Gat no 40 A/p Varur,
Tal Shevgaon Dist Ahmednagar

Sub: Violation/Non compliance under Water (Prevention & Control of
Pollution) Act 1974, Air (Prevention & Control of Pollution) Act
1981 & Hazrdous Waste (Management & Handling & Trans Boundary
movement) Rules.2008.

Ref: |. Application of consent to Establish.

2. Cowmphiani of Shri Ra; Mohammad Rasui Baig did 18.01.2617
Received on 01.02.2017
3. Visit to your industry dtd. 22.02.2017.

Sir.

It is obligatory on your part to obtain consent for your industry under Water
(Prevention & Control of Pollution) Act 1974, Air (Prevention & Control of Pollution) Act
1981 & Hazardous Waste (Management & Handling & Trans Boundary movement) Rules,
2008 & also provide necessary pollution control system and operate the same round the clock
to achieve the consented standards and comply the Acts and Ruics.

In connection to complaint, Board Officer visited w0 your industry for checking
compliance & following inon compliance were observed.

I. You have applicd for Consent to Fstablish but it is observed that, You are operating
industry without consent from the M.P.C.Board (Establish and Operate).

2. Also You have not provided adequate Air Pollution Control system to the Hot Mix
Plant due to which dust was observed at site & surround area of unit.

This shows your negligence attitude towards control of pollution and protection of
Ceronmiin You e siucted w obwin Consent © Operate & - provided adequate air
sollution control systems to hot mix plant and submit the compliance of above within 7 days
from receipt of this letter, failing which this office will recommend vour case for necessary
legal action as deem fitin your casc.

Yours t.nlhtuH)

\ \\‘

-'(I’mnmd R. Mane)
Sub Regional Ofticer
Copy submitted to - M. P, CL Board, Ahmednagar
Regional Officer. M. P C. Board, Nashik
For information & necessiny action please
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B. J. MURDARE

Civil Fngg & Govt Contractor's
Resi-A/P:Bhagur.Tal. Shevgaon, Dist Ahmednagar.Pin.414 502
Ph No (0)(02429)222297 Mob 9921740998,9822906798

Date ®i4/ 6% 720173

LS T LR TR TR & Ay

AP OB Board Ahmednagar

Subrect - Kepiy o your fuine o, MEUB /5SRO ANRZ2S Dated 020322007 Actual Regived by
post D, 08032017
Respected Sir.
With reference o abuve resterd fatie [ wn Suhasting herewith the reph regardsny
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b el BT o . H - 3, H 3 Ity
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unit on 2202 20 RRINY ! g
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having bewehe TUmetre along wath west sludze tank. We e veeularhy spraviog water and around
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3 . . " } bbb o ] ved
Also we have Provided suard wall of green net tomardd West boundey on wind breakimg watl the
shotorranh o all sbave measures tabots by s for ai ;‘JH[.‘.IUN contrad ar¢ attached herewith fo

i doresation /)

o\l

.

i %Y
Office - Shevgaon Market Commite Shop o

{v‘;t‘_!( o, K.
/

 East Side. Tal Shevgaon, st Ahmednagar Pin 414 502
Email_mardaret) 9768@rediimai oom, murdareby 9798Eomail com
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Phe Complaimt made by Shre Koy Mabammad Rasal Beg tor vour office 1s not geinme. The

complaint may be made with vested impart which will be best known to b,

Pam owner of sand unit s an anemployed Engineer and hence T kave developed self employment

which shall be consadered. We have taken at most care tor pollution control and 1t will be continued
We have applied for grant of consent o operate throtigh onfine portal oo 5360324017 along

with focossany dovuments and reganed consent fees.
W are Jow abiding peoples and it 1s requested (o arant consent al an carlist. Alse reguested not

to take any action as we hare complied all rules and reeulitions.

fnch,
i £ ——
. . |vl'ti-_‘nlf-'l’
Phanking vou . y
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\/ /"
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Yo Faithfully

B. J. Murdare
co/(:, Civli Engg Govt Contrattor

mednagar

Shevgasn, Dist Ak

€ ony Submatted 1o,

| ool O jee
MO O Board Nashik tor Information

f~.~ﬂc no- 2 fe
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WARARASHTRA  Maharashtra Pollution Control Board
AR Uguv fBreism #izs

Application for Consent/ Authorisation
Sir,
I/We hereby apply for*

1. Cor:jsednt to Establish/Operate/Renewal of consent under section 25 and 26 of the Water (Prevention & Control of Pollution) Act, 1974 as
amended.

2: Cor:jsednt to Establish/Operate/Renewal of consent under Section 21 of the Air (Prevention and Control of Pollution) Act, 1981, as
amended.

3. Authqrizatipn/renewal of apthorization under Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016 in
gonlwnectlon with my/our/existing/proposed/altered/f additional manufacturing/processing activity from the premises as per the details given
elow.

Consent Information

UAN No: Application submitted on:
MPCB-CONSENT-0000022315 03-03-2017

Industry Information

lIN No.: Submit to:
SRO - Ahmednagar

Consent To:
Operate

Type of institution: Industry Type: Category: Scale:
Industry 037 Hot mix plants Red S.S.

Location of
industry/activity/etc:

..' Reqd.
No

Whether construction-buildup area is more than 20,000 No
sq.mtr.(Existing Expansion Unit)

General Information

1. Name, designation, office address with Telephone/Fax numbers, e-mail of the Applicant Occupier/Industry/Institution / Local Body.
Address

Name

B.J.Murdare Gut No. 40, Varur (K), Tal. Shevgaon, Dist. Ahmednagar
Designation Taluka

Owner Shevgaon

Area District

Gut No. 40, Varur (K), Tal. Shevgaon, Dist, Ahmednagar Ahmednagar

Telephone Fax

9921740998 NA

Email Pan Number

R%"dr' 'b‘:“\ls
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murdarebj.9798@rediffmail.com AFIPM5522) o

2. (a) Name and location of the industrial unit/premises for which the application is made (Give revenue Survey Number/Plot number
name of Taluka and District, also telephone and fax number)

Industry name

B ) Murdare

Location of Unit Survey number/Plot Number
Varur (K) Gut No. 40

Taluka District

Shevgaon Ahmednagar

(b) Details of the planning permission obtained from the local body/Town and Country Planning authority/Metropolitan Development
authority/ designated Authority.

Planning permission Planning Authority
District Industry Center, Ahmednagar District Industry Center, Ahmednagar

Name of the local body under whose jurisdiction the unit is located and Name of the licence issuing authority

Name of Local Body Name of the licence issuing authority
Grampanchayat, Varur Grampanchayat, Varur .

3. Names,addresses with Telephone and Fax Number of Managing Director / Managing Partner and officer responsible for matters
connected with pollution control and/or Hazardous waste disposal.

Name of Managing Director Telephone number
Mr. B.). Murdare 9921740998
Fax number Officer responsible for day to day business

Mr. B.J. Murdare

4. (a.) Are you registered Industrial unit ? No
Registration number Date of registration
MH01B0003651 Apr 25, 2016

5. Gross capital investment of the unit without depreciation till the date of application (Cost of building, land, plant and machinery). (To
be supported by an affidavit/undertaking on Rs.20/- stamp paper, annual report or certificate from a Chartered Accountant for proposed

unit(s), give estimated figure)

Gross capital (in Lakh) * Verified * Terms * Consent Fee .
50.00 Undertaking 1 1500.00

6. If the site is located near sea-shore/friver bank/other water bodies/Highway, Indicate the crow fly distance and the name of the water
body, if any.

Distance From Distance(Km) * Name
SH/NH 4.00

River 25.00 Godavri
Human Habitation 7.00

Religious Place 0.00 --NA--
Historical Place 0.00 --NA--
Creek/Sea 0.00 --NA--

6b. Enter Latitude and Longitude details of site

Latitude Longitude
19.30 75.23
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7. Does the location satisfy the Requirements Under relevant Central/State Govt. Notification such as Coastal Regulation Zone.
Notification on Ecologically Fragile Area, Industrial Location policy, etc. If so, give details.

Location Approved Industry Sensitive Area If Yes, Name Of Area Industry Location with
Area Reference to CRZ

Varur, Tal. Shevgaon, No No NA

Dist. Ahmednagar

8. If the site is situated in notified industrial estate,

Details
(a) Whether effluent collection, No
treatment and disposal system has
been provided by the authority.
(b) Will the applicant utilize the No
system, if provided.
(c) If not provided, details of proposed NA
arrangement.
9.

‘) Total plot area (in squear meter) (b) Built up area and (in squear meter) - (c) Area available for the use of
treated sewage/ trade effluent for
gardening/irrigation. (in squear meter)

30350 1200 1000

10. Month and year of commissioning of the Unit.

1900-01-01

11. Number of workers and office staff

Workers staff Hrs. of shift Weekly off
6 2 8 Sunday
12.

(a) Do you have a residential No
lony Within the premises
Y respect of Which the
present application is Made
?

(b) If yes, please state population staying
Number of person staying Water consumption Sewage generation Whether is STP provided?

No

(¢c) Indicate its location and distance with reference to plant site.
Number of person staying Water consumption

13’. Lis§ of products and by-products Manufactured in tonnes/month, Kl/month or numbers/month with their types i.e.Dyes, drugs etc.
{Give figures corresponding to maximum installed production capacity

Products Name and Quantity

Product uom Product Existing Consented Proposed Total Remarks
Name Name Revision
OTHERS MT/M Bituminous 0 0 920 920

Product

Products Name and Quantity

Product Name uomM Quantity Remarks
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NA --NA--

14. List of raw materials and process chemicals with annual consumption corresponding to above stated production figures, in
tonnes/month or kl/month or numbers/month.

Name of Raw Material UOM Quantity Hazardous Hazardous Remarks
Waste Chemicals

Stone Agreegate MT/M 900 No No NA

Tar MT/M 20 No No NA

15. Description of process of manufacture for each of the products showing input, output, quality and quantity of solid, liquid and
gaseous wastes, if any from each unit process.

Manufacturing process is attached

Part B : Waste Water aspects

16. Water consumption for different uses (m3/day)

Purpose Consumption Effluent Treatment Remarks Disposal Remarks
Generation

Domestic Pourpose 0.5 0.2 Septic Tank & --NA--

Soak Pit

Water gets Polluted 1.0 0 --NA-- Recycle

& Pollutants are

Biodegradable

Water gets 0 0 --NA-- --NA--

Polluted,Pollutants

are not

Biodegradable &

Toxic

Industrial 0 0 --NA-- --NA--

Cooling,spraying in
mine pits or boiler
feed

Others 0

17. Source of water supply, Name of authority granting permission if applicable and quantity permitted.

Source of water supply Name of authority granting permission Qauntity permitted
Own NA 0

18. Quantity of waste water (effluent) generated (m3/day)

Domastic Boiler Blowdown Industrial Cooling water blowdown
0.2 0 0 0
Process DM Plants/Softening Washing Tail race discharge from
0 0 0 0

* 19. Water budget calculations accounting for difference between water consumption and effluent generated.

As above

20. Present treatment of sewage/canteen effluent (Give sizes/capacities of treatment units).

Capacity of STP (m3/day)
0
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Treatment unit Size (mxm) Retention time (hr)
NA 0 0

21. Present treatment of trade effluent (Give sizes/capacities of treatment units) (A schematic di_agram of the treatment scheme with
inlet/outlet characteristics of each unit operation/process is to be provided. Include details of residue Management system (ETP sludges)

Capacity of ETP (m3/day)

0

Treatment unit Size (mxm) Retention time (hr)

NA 0 0

22,

(i) Are sewage and trade effluents mixed together? No
If yes, state at which stage-Whether before, intermittently or after treatment. NA

23. Capacity of treated effluent sump, Guard Pond if any.
apacity of treated effluent sump (m3) nNA

ffluent sump/Guard pond details No NA
If yes, state at which stage-Whether No NA
before, intermittently or after
treatment.

24. Mode of disposal of treated effluent With respective quantity, m3/day

(i) into stream/river (name of (ii) into creek/estuary (name

river) of Creek/estuary)

(iii) into sea 0 (iv) into drain/sewer (owner
of sewer)

(v) On land for irrigationon (vi) Connected to CETP 0

owned land/ase land. Specify

cropped area.

(vii) Quantity of treated 0

effluent reused/ recycled,
m3/day Provide a location
map of disposal
arrangement indicating the

tler(s) for sampling.
sreated effluent reused /
recycled (m3/day)

25. (a) Quality of untreated/treated effluents (Specify pH and concentration of SS, BOD,COD and specific pollutants relevant to the
industry, TDS to be reported for disposal on land or into stream/river,

Untreated Effluent

pH NA

SS (mg/l) NA

BOD (mg/l) NA

COoD (mg/l) NA

TDS (mg/i) NA

Specific pollutant if Name Value
any

1 NA NA

Treated Effluent

PH NA
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SS (mg/l) NA
BOD (mg/l) NA
COoD (mg/l) NA
TDS (mg/l) NA
Specific pollutant if Name Value
any
1 NA NA

(b) Enclose a copy of the latest report of analysis from the laboratory approved by State Board/ Committee/Central Board/Central
Government in the Ministry of Environment expected characteristics of the untreated/treated effluent

NA

26. Fuel consumption

Fuel Type UoMm Fuel Consumption TPD/LKD  Calorific value
LDO Ltr/Hr 20 10600

Ash content Sulphur content Quantity Other (specify)
0.02 1.8 1

27. (a) Details of stack (process & fuel stacks: D. G. )

(a) Stack number(s) (b) Stack attached to (c) Capacity (d) Fuel Type
1 Scrubber NA LDO
(e) Fuel quantiy (Kg/hr.) (f) Material of construction  (g) Shape (h) Height, m (above ground
(round/rectangular) level)
20 MS Round 11
(i) Diameter/Size, in meters  (j) Gas quantity, Nm3/hr. (k) Gas temperature °C () Exit gas velocity, m/sec.
0.1 0 0 0
(m) Control equipment (n) Nature of poliutants (o) Emissions control system (p) In case of D.G. Set power
preceding the stack likely to present in stack ~ provided generation capacity in KVA
gases such as Cl2, Nox, Sox
TPM etc.
NA SPM, SO2 Water sprinkling arrangement, NA

metallic roads, regular cleaning
and wetting of ground,
plantation

27. (B) Whether any release of odoriferous compounds such as Mercaptans, Phorate etc. Are coming out from any storages or process
house.

NA

28. Do you have adequate facility for collection of samples of emissions in the form of port holes, platform, ladder\etc. As per Central

Board Publication “Emission regulations Part-Ill" ( December, 1985 )

Poart hole Yes Details As per standards

Platform  Yes Details As per standards

Ladder Yes Details As per standards

29. Quality of trgaped flue gas emissions and process emissions. Quantity of treated flue gas emissions

and process emissions,

’Svr. Stack attached to Parameter Concentration mg/Nm3 flow (Nm3/hr)
o

1 Scrubber NA 0 0
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(Specify concentration of criteria pollutants and industry/process-specific pollutants stack-wise. Enclose
a copy of the latest report of analysis from the laboratory approved by State Board/Central Board/
Central Government in the Ministry of Environment & Forests. For proposed unit furnish expected

characteristics of the emissions..

NA

Part - D: Hazardous Waste aspect

30. Information about Hazardous Waste Management as defined in Hazardous Waste (Management & Handling ) Rules, 1989 as
amended in Jan.,2000. Type/Category of Waste as per

Waste (Annually) Schedule |

Cat No Type Qty UoM

NA 0 —-NA--

Max Method of collection Method of reception Method of storage
NA NA NA

Method of transport Method of treatment Method of disposal

NA NA NA

Waste (Annually) Schedule Il

31. Details about use of hazardous waste

Name of hazardous Quantity used/month Party from whom purchased Party to whom sold

waste/Spent chemical

NA 0 NA NA

32.
a. Details about technical capability and equipments available with the applicant to handle the Hazardous Waste

NA

b. Characteristics of hazardous waste(s) Specify concentration of relevant pollutants. Enclose a copy of the latest report
of analysis from the laboratory approved by State Board/Central Board/Central Govt. in the ministry of Environment &

Forests. For proposed units furnish expected characteristics
NA

Copy of format of manifest/record Keeping practiced by the applicant.
NA

34,
Details of self-monitoring (source and environment system)
NA

35,

Are you using any imported hazardous waste. If yes, give details.
NA

36,

Copy of actual user Registration/certificate obtained from State Pollution Control Board/Ministry of Environment &
Forests, Government of india, for use of hazardous waste.

NA
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37.

Present treatment of hazardous waste, if any (give type and capacity of treatment units)
NA

38. Quantity of hazardous waste disposal

(i) Within factory
0

(ii) Outside the factory (specify location and enclose coplies of agreement.)
0

(iii) Through sale (enclosed documentary proof and copies of agreement.)
0

(iv) Outside state/Union Territory, if yes particulars of (1 & 3 ) above.
0

(v) Other (Specify)
0

Part - E: Additional information

39.

a. Do you have any proposals to upgrade the present system for treatment and disposal of effluent/emissions and/or
hazardous waste.

NA

b. If yes, give the details with time- schedule for the implementation and approximate expenditure to be incurred on it.
NA

40.

Capital and recurring (0O & M) expenditure on various aspect of environment protection such as effluent, emission,
hazardous waste, solid waste, tree- plantation, monitoring, data acquisition etc. (give figures separately for items
implemented/to be implemented).

NA : .

41.

To which of the pollution control equipment, separate meters for recording consumption of electric energy are installed ?
NA

42,

Which of the pollution control items are connected to D.G. Set (captive power source) to ensure their running in the
event of normal power failure

NA

43. Nature, quantily and method of disposal of non- hazardous solid waste generated separately from the process of manutacture and waste treatment
(Give details of area/capacity avallable in applicant’s land)

Type Quantity Uom Treatment Disposal Other Details

NA 0 -NA-- NA NA

44. Hazardous Chemicals - Give details of Chemicals and quantities handled and Stored,

(i) Is the unit a Majot Accident Hazard unit as per Mfg.Storage Import Hazardous Chemicals Rules ?
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(i) Is the unit an isolated storage as defined under the MSIHC Rules ?

NA

(iii) Indicate status of compliance of Rules 5,7,10,11,12,13 and 18 of the MSIHC Rules.
NA

(iv) Has approval of site been obtained from the concerned authority?

NA

(v) Has the unit prepared an off-site Emergency Plan? Is it updated ?

NA

(vi) Has information on imports of Chemicals been provided to the concerned authority?
NA

(vii) Does the unit possess a policy under the PLI Act?

NA

45, Brief details of tree plantation/green belt development within applicant’s premises ( in hectors )

Open Space Availability Plantation Done On Number of Trees Planted
‘00 Square meter 350 Square meter(35 %) 20
46.

Information of schemes for waste Minimization, resource recovery and recycling - implemented and to be implemented,
separately.

NA

47.

(a) The applicant shall indicate whether Industry comes under Public Hearing, if so, the relevant documents such as EIA,
EMP, Risk Analysis etc. shall be submitted, if so, the relevant documents enclosed shall be indicated accordingly.

NA

(b) Any other additional information that the applicants desires to give
NA

(c) Whether Environmental Statement submitted ? If submitted, give date of submission.
NA

48.

I/We further declare that the information furnished above is correct to the best of my/our knowledge.

49,

I/We hereby submit that in case of any change from what is stated in this application in respect of raw materials,
products, process of manufacture and

treatment and/or disposal of effluent, emission, hazardous wastes etc. In quality and quantity; a fresh application for
Consent/Authorization shall be made and

until the grant of fresh Consent/Authorization no change shall be made.

50.

I/We undertake to furnish any other information within one month of its being called by the Board

i Yours faithfully
Signature :;

Name : Mr. B) Murdare
Designation : Owner
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Air Pollution

Sr No. Air Pollution Source Pollutants APCS Provided Remark
1 wet dudt collector tpm yes 0
Separate EM Provided No Other Emission Sources 0
Measures Proposed 0 Foul Smell Coming Out No

Air Sampling Facility Details ¢

D.G. Set Details

Description Capacity(KVA) Remarks

na 0 0

Hazardous Waste Generation

Hazardous Waste Quantity uom Treatment Disposal Other Details
CHWTSDF Details

Member of CHWTSDF CHWTSDF Name Remarks

Cess Details

Cess Applicable
No

Legal Actions

Legal Legal Record Of Company
Action

Taken
No

Cess Paid
No

Legal Action Details

If Yes, UpTo
Jan 11900 12:00:00:000AM

Remarks
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Maharashtra Pollution Control Bos

IR
: “MAHARASHTRA

Thank y&u. Your payment has been successfully received with following details.

Transaction Receipt
Transaction Status: Success

Transaction Reference no: HSBI5158683472

Transaction no: TXN1703000376
Transaction On: 03-03-2017 17:24:08
Payment For: MPCB-CONSENT-0000022315
Email: murdarebj.9798@rediffmail.com
Mobile no: 9921740998

‘mount: 1500.00 INR.
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MAHARASHTRA POLLUTION CONTROL BOARD

e RN e,
Grams: PREPOLL MANARASHIRA Regional Office- Nashik,

Tel. No.(0253) 2362820 Udyog Bhavan, 1* floor,Fax
No.(0253) 2345150 ===  TNrimbak Road, MIDC Comp,
e-moil.‘tonushikﬁmpcb.gov.in ““!r‘,' Near lTl.,Safp UY,NASHIK-422007_

RO-NASHIK/CONSENT/ 1961001 08/ Date.2-570) )28

To,

M/s. B ] Murdare,

Gut No. 40, Varur (K),

Tal. Shevgaon DistAhmednagar

Sub.:- Rejection of application for grant of Consent under SGCﬁOT} 27 of the
Water (Prevention & Control of Pollution) Act, 1974 and Section 21 of the
Air (Prevention & Contral of Pollution) Act, 198%.

Ref.:- Your online application No.- 0000032315 )

o

This refers to your online a pﬁcauon t‘argmnt of Consent. Upon scrutiny of the said
application, it is noticed that nothing is itioned about Air Pollution Control system provided
to Hot Mix Plant, the hot mix is.in ope: since 2016 without obtaining Consent from the
Board. ‘ e ‘ L '

In view of above, your,s;ifdi‘épg rgréntnf Consent is heveby refected under
& Control’ of Pollution) Act, 1974.and Section 21 of the Air

Section 27 of the Water (Prevention & Cont:
(Prevention & Control of Pollution) Act;1981.".
If you are aggrieved by this rejection orde

s rejection | r.)’fouma,y px‘gt’eg\an appeal before competent
authority as per provision made fn’%M’_éitm;_[P&QE)”Act, 1974 and Aif TP&CP) Act, 1981 within
period of 30 days from date of receipt of this orders v

Copy to Sub-Regional Officer, MI’C’B.Ahmechmgm:
He is directed to serve a copy of rejection order to the industry and take acknowledgment of the

same. He is also directed 10 submit the compliance of rejection order and proposal for issuance of
Closure Directions alter over of appenl period.
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MAHARASHTRA POLLUTION CONTROL BOARD

” Sub Regional Ottice,
Ph No. 0241-2470852 PO b s ik L Savitribar Fule Yyapri Sanko,

Fax No. 0241-2470852 j\./‘\ 1 Floor, Hall No. 2 & 3, Mea
S~
/\-\""/I:\" T V.Centre, Savedi,
“W Ahmednagar-41400673
VISIT REPORT
Name of Industry R —X . M 0) e

arat no. 4o vavar (1<) T SHevqay,
Dist F)"‘Oc—\jom’\
" 24]0g ooy
Qe coudabpl)ed for cro o
My Mhagke
Dr-Voging A Palankhe
Observations :DU’Tf\'D")Cr V(\SJ’}‘ j@du£4Ty mo—,_ &‘ané
N ohewel Hen . visibed —The |ndu&8«h~‘1 l0)
i ' congent =P 71“‘-{’*“"”0%0 P

Conne cHen ytth c 1 P wi Hy scro Z.F&/\G;
“The slene Crucher GNP

by R .O. |
.._f_r}je_ i@c;\, h&& l’f_’.ﬂ/O’VI‘Oj&Qb Hﬂ Sh‘ﬁdf CIO'V'Q"SQLJ

Conyvey 0 belt, wraker sprinhling avrame
419 f'ﬁ/}—k\@J m'QJ’GHHC }f/@ao’,‘(, Ol’é;;o ?1‘3\’0’)?“1&3

Iveed ground Pwdgwwf&?’cwj

Date of Visit
Consent Validity
Industry Representative

Board'’s Officer

T A
C Mok Swieh V) M
'(q(‘ru‘] QW‘/WW‘TV(« i CM' \{:Uj(l)ﬂl Bq/qfnk.’n)



el e bt e L

e i e e o ——

7 }-‘-m»f-~~~%.~,--"““'““” e 447

b

‘Website: http./impeb.gov.in.
E-Mail' ronashik@mpsb.gov.in ‘

N
AnnexL C ' /

" MAHARASHTRA POLLUTION CONTROL BOARD |~ o
Phone - 0253 2365150 b e Udyogﬂhavan' FifSI Flodf“'ﬁ'imbak_

Fax - 0253-2365140 Road,Near IT|, Satpur.Nashik-422007.

TAN NO.- 0000044025

Orange 7 851 : B
Consent No. RO-Nashil/Consent/ 4 80300 { 1472, Date: 21 ‘ 93 i 261}
Consent 10 (){wmtc under Section 26 of the Water (Prevention & Control of Pollution ) Act. 1974 &
under Section 21 of the Air (Prevention & Control of Pollution) Act, 1981 and Authorization /Renewal of
Awmhonization under Rule 5 of the Hazardous & other Waste (Management & Transbotindry
Mavement) Rufes, 2016. '

{To be referved as Water Act, Air Act mj;d HW (M & TH™M) Rul(:s respectively].

CONSENT 15 hereby granted 1o
MUs. B J MURDARE,
GUT NOJD, VARUR (KD,
TAL.SHE (;AON DIST. AHMEDNAGAR

Located i the area declared under the provisions of the, Water Act, Air act and Auihorization under Lic
provisions of HW (M&TM) Rules and amendments thereto subject to' the provisions of the Act and the
Rules and the Orders that may be made further and subject to the following tepms and conditions:

1. Conscnt to Operate is granted for a peviod ap to 30.03.2020 °

2. Consent is valid for the manufictore of -

| 8r. No. l’ruduu ; ; _:,}\lﬂ:mm;sm Quantity

. hesey \wphlil It Mix (Hot Mix l‘l MY < T = ' FA20 MT/M

JCONDITIONS UNDER WATER ACT:

(1) fie daily quantity of trade effluent troim the fzctory shall be Nil

(1) The daily quantity of sewage effluent from the factory shall not exceed 0.3 M?

(1) Trade Effluent Treatment : NA.

(iv)Trade Efffuent Disposal - N AL

ivisewage Effluent Treatment: The applicanc shall provide comprehensive treatment svstem as s

ssarranted with reference 1o mtluens quehity and operate and wedntan the sone o ooy s
as 1o achpeve the quanty of treared cfuent 10 1he totlawing Sandards,

{1 Suspended Solds Net e eaceed 0 g
(2) BOD 3 davs 2o ¢ Not 1o eaceed N0 mgl

ivipsewage Effluent Disposal: The freatcd domestie effTuent shall be soaked in a soak
pit, which shall be got cleaned penodically. Overflow, ifany, shall be used on laned
for gardening / plamation only
{Vit) Non Hazardous Solid Wastes: 3§
SeNo, Tvpe of Waste Quanti bréatmient  Disposal
b Stone Dyt s pennaons / UN e y

A

\'\ ."'

..... 1% s S pnson b oppprrmr e varaT.

B RS LSSy
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. .

tviii) Other Conditions: The Industry shall monitor efMuent quality regilarly.

. The applicant shall comply with the provisions of the Water Prevention & Co
Act, 1977 {10 be referred as Cess Act) and amended Rules, 2003 there under,

cansumption for the following categories is as tindey;

8

#3

oy 5 e
a2
(i

mﬁ:l of Pollution) Cess
The  daily =~ water

RN e [n.s CMD. B
Industrial processing L. | CMD RigE
Industrial Cooling /spraving -~ ' KoL O AP R 1
_Any other and pardeming. ol CMD i 17 h“-“"‘ 3

The applicant shall regularly submit to the Bowd the returns of walter consumptio

The preseribed form and pay the Cess as specified wnder Section 3 of the said Act.

SCONDITIONS UNDER AIR ACT:

The applicant shall install & comprehensive control system consisting of control equipments as is
warranted with reference to generation of cwmission and operate and maiutain the same continuously so as

(o achieve the level of pollutams to the Tollow mg standards,

tal Control Equipment : Industry shall provide dust collector of suflicient capacity to control

the emissions {rom Stone crushing activity

Control Equipment for Hot Mix Plant : f
I Drum mix machine shall be provided with dust collector followe
sutticient capacity to limit emission level.

d by scrubbing system of

2. Water sprinkling arrangement at the vent (6 m height) shall be provided for Hot Miy Plant
befure emitting flue. pas through its vem with re-citculation system so as to avoid
particulate matier emission : : e g2

3. Construction of the metallic roads within the premises,

4. Regular cleaning and wetting of ihe ground within the premises.

Growang of a green belt along the periphery,

(b1 Standards for Emissions of Air Pollutants:

1 TEML. Nt exceed P50 mg/Nm3
() SO L., Nottoenceed - KD

() The applicant shall observe the following fucl pattern:

__Sr. No. Tvpe of fuel Quantity - UomMm
8 LDO 20 Itr/Hr
(d} The applicant shall ereet the chimney(S) of the following specifications:
SroNo, Chinney attached 10 Height in Mtrs
l. Hot Mix Plant-Dryer 11
(¢) Hie applicant shall provide ponts i the chimney (s) and tacilities such a

s ladder platform ete for

monitoring the air emissions and the same shall be open  for inspection tw/and for use of the
soard’s stall’. The chimney(s) vents attached (0 various sources of emission shall be designated

by nuimbers such s S-1. 8-2 ete. and these shall be painted/displayed to |

aeilitate ientification,

(1 e mdistey shall take adequate measures for vontrol of noise levels from its owy sources within

e preiises s as o wamtam ambient aip guality standard 1 respect
ABCA Y dwring day time and 70 dI}A) during night time is rechoned betw

f) Other Conditions; : !
b Phe industry shoultd not ¢ative any nuisance in surrounding aren.

2} The industry shauld monitor Spack wylsiuns and ambicut air quality
k. W n b f
s ) Y
1 e / VY, 7
L% \’

W

( / ul

¥ o t

e .

of noise to less than 78
een 10 p.m. and 6 an,

regularly,

e ——_ A s

.;.

S A

o .
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R :
e applicant shall handle hazardons wasies o3 specified below:

i
R W I SRty
2 / i
3 ‘ ‘ LA it 4
] oy t
§

¥

NS UNDER HAZARDOUS AND OTHER WASTES (M& TM) RULES, 2016:

Them No.of Process
| geperating HW as per :
schedule 111 i

Thpe vt Washe Quantity | Disposal, 7/ :

q

The industry shall not 'ggilu;‘al;: auny type of Imurdousfwwstk;

‘-  i) Treatment: Nil

f {

(i) The authorization is hereby granted 10 apesate;a facility for collection, storage, transport and disposal

of hazardous waste.

{iv) The Industry should comply with the | lamiiduu;s‘ Waste (l&‘l’anagcmun(,&'t‘mslmundry Movenient)

7. Whenever due to any accident or gas leakage or other w
apprehended 1o occur in excess of standards faid down,

Rulces, 20146,

yoreseen act or even, such emissions occur of s
such information shafl be forthwith Reported to

Collector, Directorate of Indusiry, Safery and Health, Police Station. Fire Brigade, Directorate of

Health Services, Department of Explosives, fioard and L
be siopped by taking all necessary salet measures: The i

wal Body and the production process should
dustry shall alse monitor the ennission and

cocure that the smssions do pgt catise ar Gary o nuisance i the sumoundivg, The industry should
post restart the process without permission of the Buard and other statulory organizalion as require

under the law

8.General Conditions:

(i}

{11}

{111)

(iv)

The applicant shall bring minimum 33% of the available open land under green coverage/

~plantation. The applicant shall submit a vearly statement by 30" September every -year on

available open plot area. no. of frees surviving #s on 319 March of the year and no. of trees
planted by September end. Al : s 3 & : :

Vhe appiicant shall provide for un ahteriae electre power saurce sufficient o operaie all polluton
sontrol facilitics ins@hed by the apgtioant wnd operate the same v case of power fwburs o
inainiain compliatee with the tenrs wnd wondivens of the conseat. i the absency or smme, th
applicant shall stop, rediice ar otheiwise, conuol produetion 1o abide by tims & conditions of this
consent regarding poliution Jevels,

The applicant shall make an application for vencwal of the consent at least 60 days before
the date of the expiry of the couseat. The applicant shall not change or alter quantity, quality.
the rate of discharge, temperature or the mode of the ¢ffluent/ emissions or hazardous wastes or
control equipments provided for withaut previous writien permission of the Board. :

The firm shall submit MPCB, the Environmental Statement Report for the finaucial veur ending
31 Mareh in the presenbed Forin-V asyne the provisicos of rule 14 of the Eavironment

{Profectipnd (Second Amendmbny Rules, 1992 hatbize 30" Sypteaber every year: This Consent i
sranted onle for sione vrishing e D ndestiv shall oblan soparately Envivoament Cleasance

For Al guirying autivity

P apphicant shall install o separae e showmg the consamption of energy (os
aperation of domestic and industriai cHuent ucaiment plants wnd aie pollution control system. A
register showing consnmption of chemigals used for tréatment shall be maintained. The applicant
shall also submit 4 comparive stiement O ddilgaed power and chemical consumptions Yis-a
Vis actual poswer and chemical gonsumptidn alonggvith Envivonmental statement, =
R, |

vy
o

4
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Separate drainage system shall be provided for collection of trade and sewage effluents, T erminal
manholes shall be provided at the end ot collection system with arrangement ﬁ)r‘fmcasurfgg the :
flow. No effluent shall be admitted inthe pipesisewers down- stream of the terminal manholes. No 4
effluent shall tind its way other than in designed and provided collection systény, ‘Neither storm | :-

R SR water nor discharge from other premises shall be allowed 10 mix with the offlacnts from the
f e 5 tactony. ; |

B The appticant shall provide facility: for collection of environmenial samples and samples of trade
. and sewage effluents. air emissions and hazardous wastes 1o the Board staff at the
i termmal or designated points and shall pay 1o the Board for the services rendered in this behalf |
-' An inspection book shall be opencd and made available 1o the Board's officers during their visit to
the applicant ‘ :

©viiy - The industry shall ensure that fugitive emissions from the activity are controlled so as to maintain
clean and sate environment in and around the factory premises. "

{ix) The applicant shall maimiain good huus::kceping and take adequate measures for control of
pellution from all sources so 48 NOL 1O cause nuisance 1o surrounding area / inhabitants.

f
5 1}
; i
) Incaseof any expansion, addition, wmodernization, any change etc. in the existing plant / activity. !
tie plant activity authority shall obiain prioy permission from the Board ¢
9. This Bowd reserves the izt 1o revoke thie consent and amesd or add any conditions in this consent
and the same shall be binding on the Applicant, , ¥ ' 7 o

W The consemt should not be construed as exemption from oblaining necessary NOC from any other
Government agencies as required, e ’ 1 5

L. The industry shall obtain permission NOC from CGWA for ground water extraction before starting
production activity, G St A - ;

?
o,

12, The industry shall fumish Bank guarantee of Rs. | lakh having va!fdi!y up 0 317072020 towards |
compliance of consenmt conditions drawn in favor of Regional Ofticer MPCOB Nashik within period |
of 15 days from date of issuance of the consent. ' _

FE

13, The proposed Capital mvestment of insdusiry-is Rs.50 fakh (As per (‘.A.Gerﬁﬁca(e submitted by ;

industry ), £ ; 3
, { A : 7
‘ } \ 3 3

7

,

> "': l'}}::anl’ : !
| Riggional Officer, Nashik :
lo, e t,:,“;' .‘(vf“ # ! Rk
MBI MURDARE, e g5 : ;
GUENOA, VARUR (Kj. : M il

TAL SHEGAON DIST, AHMEDNAGAR

Copy torwarded 1o;
1) !‘Sul'»-l{ugimml (”ﬁl}cl’. i “' /\h"lcd”ug;“‘ - HU 15 dueeted 10 clisurg C\'l“l‘“ﬂ""ﬁ of ol

condition and submyit 1he proposal for action in case of violations of C onsent conditions, ‘ ;
2y Cess Wing /Statistic! Wing ‘Alr Wing HW MiJ Wing, MPCEB. Muumbai, t

Received Consent fee of -

Ao TXN,No/12.13 No, . Date ;
Rs. 3000/- 1803000512 05.03.2018 -

it SRS & SN

b : IRl e T A b TS nmananuae o o
T A sy e, e g T e ————— e e . e p—— e e p———
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Application for Consent/ Authorisation

Sir,
I/We hereby apply for*

1. Consent to Establish/Operate/Renewal of consent under section 25 and 26 of the Water (Prevention & Control of Pollution) Act, 1974 as
amended.

2. Consent to Establish/Operate/Renewal of consent under Section 21 of the Air (Prevention and Control of Pollution) Act, 1981, as
amended.

3. Authorization/renewal of authorization under Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016 in

connection with my/our/existing/proposed/altered/ additional manufacturing/processing activity from the premises as per the details given
below.

Consent Information

UAN No: Application submitted on:
MPCB-CONSENT-0000044025 05-03-2018

Industry information

Consent To: 1IN No.: Submit to:

Operate SRO - Ahmednagar

Type of institution: Industry Type: Category: Scale:
Industry 037 Hot mix plants Orange S.S.
Location of

industry/activity/etc:

EC Reqd.

No

Whether construction-buildup area is more than 20,000 No

sq.mtr.(Existing Expansion Unit)

General Information

1. Name, designation, office address with TelephonefFax numbers, e-mail ot the Apphicant Lccupler/Industry/Institution / Local Body.
Name Address

B.J.Murdare Gut No. 40, Varur (K), Tal. Shevgaon, Dist. Ahmednagar
Designation Taluka

Owner Shevgaon

Area District

Gut No. 40, Varur (K), Tal, Shevgaon, Dist. Ahmednagar Ahmednagar

Telephone Fax

9921740998 NA

Email

Pan Number



murdarebj.9798@rediffmail.com 4\'—5\&22]

2. (a) Name and location of the industrial unit/premisesdor which the application is made (Give revenue Survey Number/Plot number
name of Taluka and District, also telephone and fax number)

Industry name

B ] MURDARE

Location of Unit Survey number/Plot Number
GUT NO 40, VARUR (K) TQ. SHEGAON, DIST-AHMEDNAGAR GUT NO40, VARUR (K)

Taluka District

SHEGAON Ahmednagar

(b) Details of the planning permission obtained from the local body/Town and Country Planning authority/Metropolitan Development
authority/ designated Authority.

Planning permission Planning Authority
GRAMPANCHYAT GRAMPANCHYAT

Name of the local body under whase jurisdiction the unit is located and Name of the licence issuing authority
Name of Local Body Name of the licence issuing authority
GRAMPANCHYAT DIC

-

3. Names,addresses with Telephone and Fax Number of Managing Director / Managing Partner and officer responsible for matters
connected with pollution control and/or Hazardous waste disposal.

Name of Managing Director Telephone number

B ] MURDARE 9921740998

Fax number Officer responsible for day to day business
= YES

4. (a.) Are you registered Industrial unit ? No

Registration number Date of registration

MH01B0003651 Apr 25, 2016

5. Gross capital investment of the unit without depreciation till the date of application (Cost of building, land, plant and machinery). (To

be supported by an affidavit/undertaking on Rs.20/- stamp paper, annual repert or certificate from a Chartered Accountant for proposed
unit(s), give estimated figure) -

Gross capital (in Lakh) * Verified * Terms * Consent Fee
50.00 CA Certificate 2 3000.00

6. If the site is located near sea-shore/river bank/other water bodies/Highway, Indicate the crow fly distance and the name of the water
body, if any.

Distance From Distance(Km) * Name
SH/NH 0.00 --NA--
River 0.00 --NA--
Human Habitation 0.00 --NA--
Religious Place 0.00 --NA--
Historical Place 0.00 --NA--
Creek/Sea 0.00 --NA--

€b. Enter Latitude and Longitude details of site

Latitude Longitude
19.23 73.54



7. f)oes the location satisfy the Requirements Under relevant Central/State Govt. Notification such as Coastal Regulation Zone.
.Notification on Ecologically Fragile Area, Industrial Location policy, etc. If so, give detalls.

Location Approved Industry Sensitive Area If Yes, Name Of Area Industry Location with
Area Reference to CRZ
VARUR (K) No No NNA

8. If the site is situated in notified industrial estate,

Details
(a) Whether effluent collection, No NA
treatment and disposal system has
been provided by the authority.
(5) Will the applicant utilize the No NA
system, if provided.
(c) If not provided, details of proposed NA

arrangement.

9.

(a) Total plot area (in squear meter) (b) Built up area and (in squear meter) (c) Area available for the use of
treated sewage/ trade effluent for
gardening/irrigation. (in squear meter)

30350 1200 1000

10. Month and year of commissioning of the Unit,

2018-04-01

11. Number of workers and office staff

Workers staff Hrs. of shift Weekly off
§ 2 8 SUNDAY

12,

(a) Do you have a residential No NA

colony Within the premises
in respect of Which the
present application is Made
?

(b) If yes, please state population staying

Number of person staying Water consumption Sewage generation Whether is STP provided?
0 0 No

(c) Indicate its location and distance with reference to plant site.

Number of person staying Water consumption

0 0

13. List of products and by-products Manufactured in tonnes/month, Kiimonth or numbers/month with their types i.e.Dyes, drugs etc.
(Give figures corresponding to maximum installed production capacity

Products Name and Quantity

Product UomMm Product Existing Consented Proposed Total Remarks

Name Name Revision

OTHERS MT/M BITUMINOUS 0 0 920 920 0
PRODUCTS

Products Name and Quantity

Product Name vom Quantity Remarks



NA --NA-- 45)4 0

a

14. List of raw materials and process chemicals with annual consumption corresponding to above stated production figures, in
tonnes/month or kl/month or numbers/month.

Name of Raw Material UOM Quantity Hazardous Hazardous Remarks
Waste Chemlicals

STONE AGREEGATE MT/M 900 No No 0

TAR MT/M 20 No No 0

15. Description of process of manufacture for each of the products showing input, output, quality and quantity of solid, liquid and
gaseous wastes, if any from each unit process.

ATTACHED

Part B : Waste Water aspects

16. Water consumption for different uses (m3/day)

Purpose Consumption  Effluent Treatment Remarks Disposal Remarks
Generation

Domestic Pourpose 0.5 0.2 Septic Tank & 0 On Land for 0

Soak Pit Gardening

Water gets Polluted 1.0 0 --NA-- 0 --NA-- 0

& Pollutants are

Biodegradable

Water gets 0 0 --NA-- 0 --NA-- 0

Polluted,Pollutants

are not

Biodegradable &

Toxic

Industrial 0 0 -NA-- 0 --NA-- 0

Cooling,spraying in
mine pits or boiler
feed

Others 0

17. Source of water supply, Name of authority granting permission if applicable and quantity permitted.

Source of water supply Name of authority granting permission  Qauntity permitted
WON WELL WON WELL ’ 2

18. Quantity of waste water (effluent) generated (m3/day)

Domastic Boiler Blowdown Industrial Cooling water blowdown
0.2 0 0 ; 0
Process DM Plants/Softening Washing Tail race discharge from
0 0 0 0

* 19. Water budget calculations accounting for difference between water consumption and effluent generated.

AS ABOVE
20, Present treatment of sewage/canteen effluent (Give sizes/capacities of treatment units).

Capacity of STP (m3/day)
5



TrssBtiant unit Size (mxm) 45 Bention time hr)
SPETIC TANK 22 12

-

21. Present treatment of trade effluent (Give sizesfcapacities of treatment units) (A schematic diagram of the treatment scheme with
inlet/outlet characteristics of each unit operation/process is to be provided, Include details of residue Management system (ETP sludges)
Capacity of ETP (m3/day)

0

Treatment unit Size (mxm) Retention time (hr)

NA 0 0

22.

(i) Are sewage and trade effluents mixed together?

If yes, state at which stage-Whether before, intermittently or after treatment.

23. Capacity of treated effluent sump, Guard Pond if any.
Capacity of treated effluent sump (m3) NA

Effluent sump/Guard pond details No 0
If yes, state at which stage-Whether No 0
before, intermittently or after

treatment.

No
NA

24, Mode of disposal of treated effluent With respective quantity, m3/day

(i) into stream/river (name of ( (i) into creek/estuary (name

river) of Creek/estuary)

(iii) into sea 0 (iv) into drain/sewer (owner ¢
of sewer)

(v) On land for irrigationon (2 (vi) Connected to CETP 0

owned land/ase land. Specify
cropped area.

(vii) Quantity of treated 0
effluent reused/ recycled,
m3/day Provide a location

map of disposal

arrangement indicating the
outler(s) for sampling.

Treated effluent reused /
recycled (m3/day)

25. (a} Quality of untreated/treated effluents (Specify pH and concentration of SS, BOD,COD and specific pollutants relevant to the

industry. TDS to be reported for disposal on land or into stream/river.

Untreated Effluent

pH 0

SS (mg/l) 0

BOD (mg/I) 0

COD (mg/l) 0

TDS (mg/l) 0

Specific pollutant if ~ Name Value
any

1 0 0

Treated Effluent
PH
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SS (mg/l) 0
BOD (mg/l) 0
cobD (mg/l) 0
TDS (mg/l) 0
Specific pollutant if Name Value
any
1 0 0

(b) Enclose a copy of the latest report of analysis from the laboratory approved by State Board/ Committee/Central Board/Central
Government in the Ministry of Environment expected characteristics of the untreated/treated effluent

NA

26. Fuel consumption

Fuel Type uUomM Fuel Consumption TPD/LKD  Calorific value
LDO Ltr/Hr 20 10600

Ash content Sulphur content Quantity Other (specify)
0.02 1.8 1 0

27. (a) Details of stack (process & fuel stacks: D. G.)

(a) Stack number(s) (b) Stack attached to (c) Capacity (d) Fuel Type
1 SCRUBBER 10 LDO
(e) Fuel quantiy (Kg/hr.) (f) Material of construction  (g) Shape (h) Height, m (above ground
(round/rectangular) level)
20 MS ROUND 11
(i) Diameter/Size, in meters (j) Gas quantity, Nm3/hr. (k) Gas temperature °C (1) Exit gas velocity, m/sec.
0.1 1.3 27 1.5
(m) Control equipment (n) Nature of pollutants ‘(o) Emissions control system (p) In case of D.G. Set power
preceding the stack likely to present in stack provided generation capacity in KVA
gases such as Ci2, Nox, Sox
TPM etc.
NA TPM WATER SPRINKILING NA
ARRANGMENT

27. (B) Whether any release of odoriferous compounds such as Mercaptans, Phorate etc. Are coming out from any storages or process
house.

NA

28. Do you have adequate facility for collection of samples of emissions in the form of port holes, platform, ladder\etc. As per Central

Board Publication “Emission regulations Part-lll” ( December, 1985 )
Poart hole Yes Details 0
Platform  Yes Details 0
Ladder Yes Details 0

29. Quality of treated flue gas emissions and process emissions, Quantity of treated flue gas emissions
and process emissions.,

Sr. Stack attached to Parameter Concentration mg/Nm3 flow (Nm3/hr)
No

1 SCREUBBER TPM 0 0



.

(Specify concentration of criteria poliutants and industry/proceAESJc pollutants stack-wise. Enclose
a copy of the latest report of analysls from the laboratory approved by State Board/Central Board/
Central Government in the Ministry of Environment & Forests, For proposed unit furnish expected

Characteristics of the emissions.

NA

Part - D: Hazardous Waste aspect

30. Information about Hazardous Waste Management as defined in Hazardous Waste (Management & Handling ) Rules, 1989 as
amended in Jan.,2000. Type/Category of Waste as per

Waste (Annually) Schedule |

Cat No Type

NA

Max Method of collection
NA

Method of transport Method of treatment

NA NA

Waste (Annually) Schedule I}
31. Details about use of hazardous waste

Name of hazardous Quantity used/month
waste/Spent chemical

NNA 0

32.

Qty uom

0 ~NA--

Method of reception Method of storage
NA NA

Method of disposal

NA

0 0

a. Details about technical capability and equipments available with the applicant to handle the Hazardous Waste
0

b. Characteristics of hazardous waste(s) Specify concentration of relevant poliutants. Enclose a copy of the latest report
of analysis from the Jaboratory approved by State Board/Central Board/Central Govt. in the ministry of Environment &

Forests. For proposed units furnish expected characteristics

NA

33.

Copy of format of manifest/record Keeping practiced by the applicant,
NA

34.

Details of self-monitoring (source and environment system)

0

35.

Are you using any Imported hazardous waste. If yes, give details.
NA

36.

Copy of actual user Reglstration/certificate obtained from State Pollution Control Board/Ministry of Environment &

Forests, Government of India, for use of hazardous waste.
NA



Present treatment of hazardous waste, if any (give type and capacity of treatment units)
NA

38. Quantity of hazardous waste disposal

(i) Within factory

0

(ii) Outside the factory (specify location and enclose copies of agreement.)
0

(iii) Through sale (enclosed documentary proof and copies of agreement.)
0

(iv) Outside state/Union Territory, if yes particulars of (1 & 3 ) above.

0

(v) Other (Specify)
0

Part - E: Additional information

33.

a. Do you have any proposals to upgrade the present system for treatment and disposal of effluent/emissions and/or
hazardous waste.

NA

b. If yes, give the details with time- schedule for the implementation and approximate expenditure to be incurred on it.
NA

40.

Capital and recurring (O & M) expenditure on various aspect of environment protection such as effluent, emission,
hazardous waste, solid waste, tree- plantation, monitoring, data acquisition etc. (give figures separately for items
implemented/to be implemented).

4LAC/Y PROVISSION

41.
To which of the pollution control equipment, separate meters for recording consumption of electric energy are installed ?
YES

42,

Which of the pollution control items are connected to D.G. Set (captive power source) to ensure their running in the
event of normal power failure

NA

43., Nature, quantity and method of disposal of non- hazardous solid waste generated separately from the process of manufacture and waste treatment.
(Give details of area/capacity available in applicant’s land)

Type Quantity uom Treatment Disposal Other Detalls
NA 0 --NA-- 0 0 0

44, Hazardous Chemicals - Give details of Chemicals and quantities handled and Stored.

(i) Is the unit a Majot Accident Hazard unit as per Mfg.Storage Import Hazardous Chemicals Rules ?
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(ii) Is the unit an isolated storage as defined under the MSIHC Rules ?
» NA

(iii) Indicate status of compliance of Rules 5,7,10,11,12,13 and 18 of the MSIHC Rules,
NA

(iv) Has approval of site been obtained from the concerned authority?
NA

(v) Has the unit prepared an off-site Emergency Plan? Is it updated ?
NA

(vi) Has information on imports of Chemicals been provided to the concerned authority?
NA

(vii) Does the unit possess a policy under the PL| Act?
NA

45. Brief details of tree plantation/green belt development with.r applicant’s premises ( in hectors )

Open Space Availability Plantation Done On Number of Trees Planted
1000 Square meter 650 Square meter(65 %) 26

46.

Information of schemes for waste Minimization, resource recovery and recycling - implemented and to be implemented,
separately.

NA

47.

(a) The applicant shall indicate whether Industry comes under Public Hearing,
EMP, Risk Analysis etc. shall be submitted, if so, the relevant documents enclo
NA

if so, the relevant documents such as EIA,
sed shall be indicated accordingly.

(b) Any other additional information that the applicants desires to give
NA

(c) Whether Environmental Statement submitted ? If submitted, give date of submission.
NO

48

l/We further declare that the information furnished above is correct to the best of my/our knowledge.

49,
I/We hereby submit that in case of any change from what is stated in this application in respect of raw materials,
products, process of manufacture and

treatment and/or disposal of effluent, emission, hazardous wastes etc. In quality and quantity; a fresh application for
Consent/Authorization shall be made and

until the grant of fresh Consent/Authorization no change shall be made,

50,

I/We undertake to furnish any other information within one month of its being called by the Board

Yours faithfully
Signatyre ; g J MURDARE

Name ; B ) MURDARE

Designatiop, PROPRITOR



Additional Information

Air Pollution

Sr No. Air Pollution Source
1 SCRUBBER

Separate EM Provided No
Measures Proposed 0

Air Sampling Facility Details 0

D.G. Set Details

Description
NA

Hazardous Waste Generation

Hazardous Waste

CHWTSDF Details
Member of CHWTSDF

Cess Details

Cess Applicable
No

Legal Actions

Legal
Action
Taken

No

Quantity

Legal Record Of Company

460

Legal Action Details

Pollutants APCS Provided Remark
TPM WATER SPRINKLING 0
PROVIDED
Other Emission Sources 0
Foul Smell Coming Out No
Capacity(KVA) Remarks
0 0
UOM Treatment Disposal Other Details
CHWTSDF Name Remarks
Cess Paid If Yes, UpTo
No Jan 11900 12:00:00:000AM

Remarks




